
CENTRAL AOMJl'.JlSTRATIVE TRIBUNAL 
ALLAHABAD BENCH : ALLAHABPD 

ORLGINAL APPLICATION No.ll33/l999 

WEDNBSDAY, THIS THE 22ND DAY Q: MAY, 2002 

HOO'BLE MAJ. GEN. K.K. SRIVASTAVA •• MEMBER (A) 
l ' 

HON 1BLE A.K. BHATNAGAR 

Israr Ahmad, 
S/o M:l. Sharif, 
R/o Malakhar, P.O. M.t ghalsarai, 
District Varanasi. 
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MEM3ER (J) 

Applicant 

(By Advocate Shri S .K. Mishra) 

~rsus 
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Ulion of India, through 
tl"e General Manager, 
Eastern Railway, 
Calcutta. 

2'". The Divisional Mechanical Engineer (C&W), 
Eastern Railway, MUghalsarai, 
Varanasi. ·•••• ~spondents 

' l 

(By Advocate Shri A.K. Gaur) 

0 R D E R - (mAL) 

Hon 'ble Maj. Gen. K.K. Srivastava, Ab~r (A); 
I 

By this O.A., filed under Section 19 Of the 

A.T .• Act, the applicant has prayed for a direction to 

the respondents to consider him for promotion to the post 

of Welder Gr. II in the panel dated Jpril, 1999. 

2. Shri S.K. Nishra, learned counsel for tl'e applicant 
l 

submitted that the applicant has been denied the promotion 

for the post of welder Gr. II arbitrarily and illegally by 

the respondents be<?ause his junior one Shri Naeem Akhthar 

was promoted ignoring the appli<?ant •s seniority~· The 

learned counse 1 for the applicant has submitted that the 
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applicant has represented against the same to Respondent 

No.2 by sendifig a representation dated 6.5.1999 (Annexure-A!.) 

which has still not been decided. fe prays that the 

same may ~ ordered to be decided within a specified time. 

~~ The learned counsel tor respondents subm~tted 

that no representation from t~ appliCB nt has been received 

and in the absence of any representation, the respondents 

are unable to decide the case of the applicant. 

4 we have examined the records and have heard the 
~.· 

counsel tor the parties. 

~.~ In our view, the ends of justice wcu ld rreet if 

ttl:! representation of the applicant dated 6•~5.1999 is 

decided by a reasoned and speaking order within a specified 

time. The o .• A. is f inally disposed Of with a direction to 

Respondent No.2 to dacide tre representation of too appli-

cant by a reasoned and speaking order within 3 months from 

t~ date of conmunication of this order along with a copy 

of the representation dated q. 5,.1999. Liberty is given to 

the applicant to file a fresh representation within 2 v-Jeeks 

after re~eiviljg a copy of the order. 
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No costs. 
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M:NBER (A) 
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